IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDERABZAD

0.2.N0.127/93 | Date of Order: 17.2,1993
BETWEEN 2 _ ; 3
Nazeer HuSsain : A : .. #pplicant,

AND

1. Sub Divisional Inspector of
Post Offices, Kamage ddy

Nizambad District,

2, Senior Superintendent of |
Post Offices, Nizambad
Division, Nizambad,

'3, Post Master General, ‘
Andhra Pradesh Circle, ‘

Hyderabad, .+ Respondents,
Counsel for the #pplicant .. Mr,vV.Vernkataraman
Counsel for the Respondents | ' .« Mr.N.k,Devraj
CORAM:

HON'BLE SHRI T,CHANDRASEKHAR.A ‘R'EDDY, MEMBER {(JUD L. )



Drdér of the Single Member Bencn delivered by

Hon'ble Snri T.chandrasekharsa Reddy, Member (Judl. ).

This is an application filed under Seétién 19 of
the Administrative Tribunals #ct to direct the respondents to
appoint the applicant as Extra bepartmental Delivery Agent
of Lingampet Sub Post Office, Nizanbad District pursuant to

the notification dt,22.9.1992,
!
The facts giving rise to this O.b. in brief are

as follows:-

[
The father of the applicant was one late Mohd., Hussa

was working as Branch post Master Korpol Village of Lingampet
Mandal, Nizambad District, andhra pPradesh, The said Mohd,
Hussain died on 12,.3,1987 whilé in service, The applicant

is said to be ﬁhe only son of ithe said Mohd.Hussain, The
applicant submitted an appllcatlon dated 13,3.1987 to the

‘ Ane AP?‘MLM"‘”
Second respondent requesting hlm to appoint as Branch Post
Masterof Korpol Village on oompa§sionate gm;ﬁnds. Pending
the said application dated 13,3.1987 to appoint the applicant
on compassionate groundg/the applicant was temporarily
appointed as Extra Depaftmentél Branch Post Master, Korpol
Village by order dated 26.3.%987. The applicant worked for

some time., On 8.2.1988 the applicant was removed fom

service on the ground that tHe applicant was not a permanent

Gk fa Nase del- 8
resxoengE‘Sf Korpol v1llage,‘bnt he is avpéfmanent village
42 n
@f Lingampet village., The applicant haslagaln submitted &
. ' | . ] -

representation dt, 15,2.1988 to the 3rd respondent fer
-appointment%;g'ﬁz;nch Post Master Korpol village, As per
pmceedi'ngsndated 17.8,1988 the applicant had been informed
y by théapffice of the Post M&sﬁer General, A.P.Circle;
Hyderabad as regards ampassionate appointment in EXtrs

Departmental cadre that the Direcbérate's instructions

provide such an appointment to the dependent of ED official
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| _ = [
who died while in service and that the SSP (1st respondent)
had been directed to check up the financial and other aspects

of the family of late BPM to take action on merits to provide

him in any suitable wvacancy.

3. The applicant seems to have put in another -
representation dated 2.11,1992 %equesting the respondents tw
provide him an appointment on compassionate mp grouncs, To the
said representation dated 2.1141992 on 16,11,1992 the Senior
Superintendent of Post dffices; Nizembad Division had informed
the applicant that the matter %as being looked into, It is the

grievance of the applicant even though the matter is pending

right from the year 1988 withfregard to his appointment on
compassienate ground, that hefhaﬁ not been considered by the
respondents to appointﬁﬁégpgn‘compassionate grounds, The
present 0.A, is filed by the applicant for a direction to the
respondents to condider kim #or appointment on cCompassionate
grounds, to the post of Extra Departmental Delivery Agent of
Lingampet Sub Post Offices 35>a matter of fact a notificatio
on 22.9,1992 had been made inviting applications to fill up t
said post of Extra Departmeétal Delivery Agent of Lingampet
and thé applicant herein seems to be one of\the cardidates
that had applied for the sa;d vacancy, ' It is the contention
of the applicant that he is liable to be considered for

appointment to the said vacancy on compassionate grounds,

4, We have heard Mr.V.Venkataramana, Advocate for

the applicant and Mr.N.k.Devraj, Staﬂding Counsel for the

responcents,

5. On the represéntations of the applicant dated
13,3,1987, 10.5.1988 and é.11.1992 final orders had not be
passed Qet by the respondents, So, in view of this positi
we are of the opinion thét it would be fit and proper to
dispose of this 0.A. by giving appropriate directioﬁ%sgsn

T/ C. I'V\T’
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6. ' . Hence, we direct thee respondents to pass final

Orders on the representations of the aprlicant dated 13.3.1987,

10.5.1988 snd 2,11.1992 with rega;d to the aprlicant's appeint-

ment on compassionate grounds within a week from the date of

the communicatior of this order. Further, after hearing

both sides we direct the reSpondeﬁts to maintain status

gquo as on date with regard to the‘vacancy of Extra Departmental

Delivery Agent of Lingampet Sub Post Office until finél orders

on the said representations of the applicant are passed. The C:::

applicant woulé be at liberty to approach this Tribunal in accord;
oo N, B

ance with law after the said final orders aed passed by the

respondents, ig he continues to be aggrieved ..

Communicate the operative part of this order to

the Pirts respondent by wire at ﬁhe expense ©of the applicant.

i

The parties are tc bear their own costs.

T'? € hoom o e \rhan e
(T.CHANDRASEKHARA REDDY)
Member {Judl,)

Dated:17th February, 1992

{(Dictated in Open Court)

LDeputy REgiStr

1, The Sub Divisional Inspector of Post Cffices,
Kamareddy, Nizamabad Dist. '
2. The senior Superintendent of Post Offices, Nizamabad
Division, Nizamabad.
3, ®he Postmaster General, A,P.Circle, Hyderabad.,
4, One copy to Mr,v.venkataramana, Advocate
62/2RT Sajdabad colony, Hyderabad.
5. One copy to My.N.R.Devraj, Sr.CGsc,CaT,.Hyd.
6. One spare copy. '
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TUPLD BY Y~ " COMPAKEL wy T

SCHeCREL 3Y% HKPPROVED BY o

I ILL CENTRAL ATMINISTRAVIVE® TEIBUNAL |
HYDERABGD BLwCH AL HYDERABAD '

THE HON'BLE,ML.Z)ﬁEELADRQ RAG :V.C.

_ i)

THE HON'BLE MR.R;BALASUBRAMANIAN:M(E)
CAND -

THE HON'BLE MR.CHANDRA SEKHAR REDDY T
sMEMBER(J) .

o
THE rﬁmyanTTE:fg | -
patEn: | T- ) -1993

OERLBR7IUDGMENT :

'R.P./C.B/M.A. Ne.
- in
LN N e 3, -

T.A.No, - {W,P.No, )

Admitte , and Interim directions

. ‘!;j" )

issued. A
Allowgd
Disposed of with direetion’s
Dismissfd as withdrawn
Di.smisked
Dism ult L
Re jegted/Orddred Contral Adminisiratiye Tribingl }
No order as to OS{:S.DES?’*‘-TCH R
. HARI9S3 V
: |
HYDERABAD' BENCH,






